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Effective enforcement of Plastic Waste Management 

 
1004.  DR. LAXMIKANT BAJPAYEE: 
 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 

 
(a) whether the Government is aware of the fact that despite laws being in place banning 

the manufacturing, import, storage, distribution, sale and use of single-use plastics and 
plastic carry bags with thickness less than 120 microns, are still being manufactured 
and used in the country; 

(b) the mechanism in place for banning, taking action and imposing penalties on such items 
and the manner in which Government will make this mechanism more effective to 
achieve the desired results; and  

(c) the details of cases of seizure and penalties imposed for such violations in Uttar Pradesh 
in the last five years, district-wise?  
  

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE  
(SHRI KIRTI VARDHAN SINGH) 
 
 
(a) to (c): Vide Plastic Waste Management Amendment Rules, 2021, notified on 12th August 
2021, identified single use plastic items, which have low utility and high littering potential, 
were prohibited with effect from 1 July 2022. The notification also prohibits manufacture, 
import, stocking, distribution, sale and use of plastic carry bags having thickness less than one 
hundred and twenty microns with effect from the 31st December, 2022. Non-woven plastic 
carry bags of less than 60 gram per sqm (GSM) are also prohibited from 30th September 2021.  
There is complete ban on sachets using plastic material used for storing, packing or selling 
gutkha, tobacco and pan masala.  
 
The following steps have been taken to strengthen implementation of Plastic Waste 
Management Rules, 2016 and to implement ban on identified Single Use Plastic items: 
 
(i)  All thirty-six States/UTs have constituted the Special Task Force under the 
chairpersonship of the Chief Secretary / Administrator for elimination of identified single use 
Plastic items and effective plastic waste management. A National Level Taskforce has also 
been constituted by the Ministry for taking coordinated efforts to eliminate identified single 
use plastic items and effective implementation of Plastic Waste Management Rules, 2016.  
 



(ii)  Directions have been issued under Section 5 of the Environment (Protection) Act, 1986 
for setting up of institutional mechanism for enforcement of provisions of Plastic Waste 
Management Rules, 2016 to all State Pollution Control Boards / Pollution Control Committees. 
Directions have also been issued to E-commerce companies, leading Single Use Plastic 
sellers/users, and plastic raw material manufacturers with respect to phasing out of identified 
single use plastic items. Separately, custom authorities have been asked to stop the import of 
banned SUP items. 
 
(iii) For effective monitoring of ban on identified Single Use Plastic items and plastic waste 
management in the country, the following online platforms are in operation: (a) National 
Dashboard for monitoring of comprehensive action plan implementation, (b) CPCB 
Monitoring Module for Compliance on Elimination of Single Use Plastic, and (c) CPCB 
Grievance Redressal App.  
 
(iv) States and Union Territories have been asked to undertake regular enforcement drives to 
implement ban on identified single use plastic items and on plastic carry bags having thickness 
less than one hundred twenty microns covering fruit and vegetable markets, wholesale markets, 
local markets, flower vendors, units manufacturing plastic carry bags etc. Actions have been 
taken by concerned authorities on the deviations, which include seizure of banned single use 
plastic items and levy of penalty. As per details provided by Uttar Pradesh Pollution Control 
Board, in joint operations conducted by local bodies in the state of Uttar Pradesh from 1.4.2023 
to 31.03.2024, a total of 69.73 tonnes of banned single use plastic items have been seized and 
a total of Rs. 94.36 lakhs of penalty fee has been imposed.  
 

**** 


